415 P.U.Committee Report

dations contained in the Forty-
eighth Report of the Committee
(8th Lok Sabha) on the Ministry
of Finance, Department of
Revenue—Revenue Leakages.

(iiy Fifiy-fifth Report (Hindi and
English versions) of Esfimates
Committee on Action Taken by
Government on the re-
commendations contained in
the Portieth Report of the
Committee (8th Lok Sabha) on
the Ministry of Health and
Famlly Welfare—Medical Stores
Organlsatian,

[

12 16; hrs.
PUBLIC ACCOUNTS COMMITTEE

[English]

Huodred and tweoty-third,
Hundred and Seveoteenth
and
Hundred and Eighteenth Reports

SHRI AMAL DATTA (Diamond
Harbour) : 1 beg to present the following
Reports (Hindi and English versions) of
the Public Accounts Committee :

(1) Hundred and twenty-third Report
on Railway Electrification.

(2) Hundred and Seventeenth Report
on action taken by Government
on the recommendations contai-
ned in their 94th Reporth (8th
Lok Sabha) on Nauonal Rural
Employment Programme.

(3) Hundred and Eighteenth Report
on action taken by Goveroment
on the recommendations con-
tained in their 4lst Report (8th
Lok Sabha) on Compensation
C aims arising from movement of
foodgrain wagons

12.17 hrs.
COMMITTEE ON PUBLIC UNDER-
TAKINGS
Forty-First Report

{English)
SHRI VAKKOM PURUSHOTHA-

MAN {Alleppey) : Ibegto present the
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Statement re. Drawal of Adv. 416
out of Con. Fund

Forty.First Report (Hindi and English
versions) of the Committee on Public
Undertakings on Aciion Taken by Govern-
ment on the recommendations contained
in their Twenty-Sixth Report on Cochin
Shipyard Ltd,

12.1?* brs.

STATEMENT R CHANGE IN THE

PROGRAMME OF DISCUSSION

AND VOTING OF DEMANDS FOR
GRANTS OF MINISTRIES

[English]

THE MINISTER OF PARLIAMEN-
TARY AEFAIRS AND MINISTER OF
INFORMATION AND BROADCAS-
TING (SHRI H, K. L. BHAGAT) ; With
your permission, Sir, I rise to inform the
House that discussion on the Demands for
Grants of the Ministry of External Affalrs
will be taken up immedlately after the
voting of the Demands for Grants under
the conrrol of the Ministry of Home
Affairs. The demands of the Ministry of
Stee! & Mines will be taken up there-
after.

12.18 hrs.

STATEMENT RE. : DRAWAL OF AN

ADVANCE OF RS. 12.72 LAKHS OUT

OF CONTINGENCY FUND OF
INDIA

[English]

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI
SHYAM LAL YADAYV) : The hostel
building of Central Jnstitute of Fisheries
Nautical & Enpgineering Training (CIF-
NET) Unlt, Madras is housed in the pre-
mises at 47, West Mada Church Road,
Royapuram, Madras-600034. The rent
was due for revislon w.e.f. 22.9.1977 but
no agreement could be rcached between
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the landlord and the Government. Due
to this reason a provisional rent @ Rs.
6,000/ per month was being paid. The
matter was under dispute and the Madras
High Court appointed an Arbitrator to
decide the rent who gave an Award for a
rent of Rs. 9,950/- per month for the
period 23.9,1977 to 22.9,1982 and Rs,
19,900/- per month from 23.9.1982 to
22 9.1987. Since the award was oot found
reasonable, a revlew petition was fGled
against the award io the Madras High
Court. The Madras High Court in their
judgement dated 18.2,1988 have confirmed
the rent fixed by the Arbitrator and have
directed the CIFNEI to pay the amount
due so far withio 2 months from the date
of the judgemcnt, failing which, intercst
@ 9% per aonum will have to be paid.

The total due towards the rent of the
above buildings works out of Rs. 12,72,
205/- (Rupees twelve lakhs seventy-two
thousand two hundred five only) for the
period upto 31.3.1988, including Ks. 5,200/~
as 50% of remuneration and expenses
payable to the Arbitrator as per Court
order, which is to be paid before 17.4.1988,
Since po funds are avallable under the
‘Charged Head’, ft has been decided to
draw an advance from the Contingency
Fund of India ic order to make the pay-
ment before the scheduled time-limit i.e,
17.4_1988 and to obtain a Supplementary
Appropriation in the first batch in 1938-89
to recoup the advance. Since the budget
proposal were finaliscd much before the
High Court order, no provision on Char-
ged Side’ was made for this purpose;
hance the need tor seeking advance from
the contingency Fund of India,

12.20 brs.

MATTERS UNDER RULE 377

[Translation]

Need to set up gas-based fertilizer
plant in Gorakhpur, Uttar Pradesh

SHRI MADAN PANDEY (Gorakh-
pur) : Mr, Deputy Speaker, Sir, the vari-
ous steps taken by the Government for
further accelerating the pace of green
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revolution in the country are welcome,
These steps also include setting up of ferti-
liser plants in various parts of the country,
We are glad that the Central Government
has decided to set up four fertiliser glants.
It is also learnt that the Government has
diverted its attention towards setting up of
gas-based fertiliser plart because the tech-
niques are much more simpler than in
the old plants and they are also economis«
cally viable,

The Government is also aware that a
fertilissr plant was set up in Gorakhpur
in the sixties and it has become out-dated
from technical point of view. This plant
has, besides marketing facilities, sufficient
land and infrastruc!}:ral facilities for the
setting up of a new fertiliser plant, Gas
could be supplied to this plant from
Jagdishpur which is only 200 kms away.

I, therefore request the Government
to immediate'y set up a gas based fertilisor
plant in Gorakhpur aod help in the in-
dusirialisation of that backward region,

[English]

(i) Need to reschedule the timings of
train proposed to be introduced between
Nagpur and Bombay

SHRI BANWARI LAL PUROHIT
(Nagpur) : There was jubilation in the
entire Nagpur and Vidarbha regions when
the media reported intorduction of a new
Super fast train from Nagpur to Bombay
from the lst May, 1988. But last week
when the timings of the train were known
ta the public, they were disheartened, As
per official sources, the new train will start
from Nagpur at 10 P.M. and arrive at
Bombay in thewafternoon around 1 P,M,
This will defeat the entire purpose for
which the train was demanded.

I, therefore, request the Railway
Minister to reconsider the timings. People
want that the train should reach Nagpur
around 6 P.M. and reach Bombay in the
eatly morning so that office goers may
reach office in time and businessmen may
do their work during the whole day, I
bope and trust, that the hon. Railway
Minister will consider this genuine de.
mand,



